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% C,/9 s %[ A /4724-7-96 : Learned counsel Mr R A

for the Contempt Petitionerdh _
e B AR~ pd ﬁ! This Contempt Petition has | ..

e 'a/a’é' s 70 o ‘ _ 'been submitted by the Contempt

RORE R o~ ) . . Petitioner (applicants in 0.A.) on
' o ﬁvg - ‘_ the ground of wilful and deliberate
/ ~ + . iviolation of judgment and order
D Ly § /5 f /M/J‘/‘) ‘dated 24-8-95 passed in O.A.Nos

W 124/95, as payment since 1st Jan=-
R 124/55 A A

]

3 " , | ‘'uary 1996 have not been made.
LD e oA M Je A L'9 J - Issue notice on the alleged
N - o~ e TN contemne s, to show caus
Ohandrg ) Ve & ST T 00 s cauewhy?é.

‘ c _ . : contempt of Court Proceeding
@ L w\r"v"‘f MA) _ g

| o o i 24—3—95 in"C.A. no.124/9s.>
| XVL@ o~ (O ”\/2 ),' : '. Returnable,on 4x9-96.
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Mr A.ahmed for the petitioners.
Mr S.%11,5r.C.G.S.C for the alleged

contemnerse.
Mr aAli has submitted that the

applicants have been paid. He seeks

short adjournment to file show cause.

List for show cause and further
orders on 23.9.96,

Member

Learned counsel Mr A. Ahmed for
the petitioners. Mr S. Ali, learned Sr. C.G.S.C.,
for tpé opposite parties. Mr A, Ahmed submits
that he may be allowed to withdraw the
Contempt Petition as '_payment has already

been made to the applicants. Prayer allowed.

The Contempt Petition 1is  dispose

Meég

of on withdrawal.
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TH CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHAT I BRANCH:
GUWAHATI.

'CONTEMPT PETITION NO, 24 o 1936,

( in 8,A, No, 124)95 )

IN THE MATTER OF:

‘Non-compliance of Judgment &

ﬁrder_datgd 24-8.95 passed by

(ﬂou.AHﬁﬂ
Adnwts 12.7.9¢

e D))

the Hon'ble Tribunal in 0,A, No,

"124/95,

'~ AND o

5 .

DN _THE MATTER OF:

Sri, Krishna Sinha & Ors.,

Serving in'the office of the G.E.

A . /

. 868 EWS , C/6 99 APO ...

" -Versuge- ’

1) Shi, A1 Nombior

GOvernment of India,

" New Deihi.. . : ‘

{

Betitionexs

o AN
The @mdec Secretary, Defence‘,

9 d EABANG L HUNGD M M

C.Dse A, Narangi, Guwahati,

N L . (Cohtd&> : o



3) Sri S. Deb iath,
K Garrison Engineer,

868 EWS,Cfo 99 APD,
... Cont n‘. .

" The humble petition of the

above.named petitioners:
ﬂgﬁl_REQEEQIEULLI_iHﬁﬂﬁlﬁ=

1) That, the Hon'ble Tribunal vide Judgment
& Order dated 24-8-95 passed in 0.4, No, 124/95 was
pleased 'to grant the followlng c0n065510ns to

the applicants :-

1) Specxal duéYallowances, 2) House rent

| allowances 3) Special cOmpensatDrycﬂemote localxtx)
allowance and 4) Field serv1ce c0n093510n fOr the peti
tloners whO are legally ent;tled .

2) That all the allowances granted by the
"Hon'ble Tribunal vide Judgment & order 24- 8-95

have baen.pald to the applicants tlll'pecember,1995

- after filing contempt petition N0.1U/95.

3) fhat-, ¥he arfears of the above 6Dndessi0né
have not yet been. paid from khmxdaxu 1st January ’
1996 till tO—day th0ugh the Hon'ble Tribunal gave
clear direction to the respOndents clear up all the

dues including the .arrears within a period of 3 (three)

(Contd,)



mOnths erm the date of receipt of the Judgment

& order of the HOn'ble Tribunal ..

4) That, the contemners have not yet taken
steps t0 pay arrear dues with effect from 1st January
1996 till to-day they have alsgo not taken any s#a
steps‘fo pay their'ucurrent dués and as such, it is
a fit.casg for initiation of contampt proceedings

against the contemners.

5) That, your petitionersvbeg t0 gtate x

that , in earlier Occasgsion .also the chtenneré_did
not take any steps for paymenf of the benifits granted
tO the applicant by the Hon'ble Tribunal, But only fax
a@ter f111ng the contempt petition No,10/95 they

belng affraid of prcsecutlan Df the ccntempt case

they paid theip dues till December,199§ and since M’\\
Ist January, 1996 the cOntemners have not taken: any |
steps for payment of the dues and theye by the contem. ‘
ners have deliberately ang willfully dlsobeyed and

, dlsregarded the judgment and order ¥ given by the

Hon'ble Tribunal, As such, it is a fit case to punlsh
the cOntemners by 1n1t1at1ng contempt proceedlngs

agalnst them.

6) . That, it is worth mentioning that the Govern-

ment of Indda hag already granted sanction of the.am0unt

involved for payment of the applicants in 0,4, Nc 124/95
uﬁto impliment the judgment & order dtd. 24- 8-95 passed
' by the Hon'ble Tribunal ,auwahatl Branch, Guwahati,

Even the chteméners haVe not taken any steps to pay



"nga’——_

-

- 4 -
the dues with effect from 1-1-96 £ill % date. |
\ﬁnd‘hénce. i£ is a fit case to p brought cOntempf
prnceéding agains% theICOﬁtemneré and to punish

them in accOrdance with law .

Annexure- X is the‘photocopy of the
SanﬁtiOning letter No, P,.C,.90237/
4919/BAC - Legal C/442/LC/D(Civ) 1 Govt.
of India , Miniétry of Defﬁnce d ated
- 14-6-96 issued by the Under Secretary to
the Government of India, Ministry of

‘Defehcez

) That the petitioners beg to submit that,
only if ‘they are’'hold up in the contempt , the

contemners will pay the dues 'of the petitioners.

It is, therefore, respecffully

. prayed that, the Hon'ble Tribunal may be
~pleased to issue contempt notice to the-
cﬁntgﬁners t0 show cause as to why they
should not be puniéhgd under Se€tion 17
Of the Central Administrative Tribunal
Act,1985 for non-compliance of Judgment &
order dated 24-8-95 passed in 0.A.. No. 124
/95’fully and if aﬁy ca8use Or causes are

shown then after hearing the parties the

(Comtd.)



. contemners should be punished in
accOrdance with law Or pass such any
other Order Or orders as the Hon'ble

Tribunal may deem fit and proper.

Further it is prayed in view
Bf the facts and circﬁmstancés of the
case , the Hon'ble Tribﬁnal may bé pleased
~ t0 give direction t0 the contemners to
appea:.in:perSOn before the HOn’ble .
Triﬁunal to explaih as to why they 
could not be punished for.ﬁoﬁ- compliance

of the Hon'ble Tribunaly order,

And for which'act of kindness your petitioner as in

duty bound ghall ever pray .

VERIFICATEON

I, Sri Krishna Sinha do hereby verify
the ‘above stétements and declare that the statements

are true to my knowledge,belief and information ,

I put my hand/sifign this verification

to~day on {2 th day of July, 1996 at Guwahati .

- (Kp\(;sHI\\ﬁ 3‘““‘@

CRR A k)



e IN THE COURT (F MAGISTRATE AT GUWAHATI,

AFFIDAVIT |

I, Shri Krishna 8inha, Elect. HeS.o II serving under
the Garr.tson Engineer 868 EWS, C/o 99 AP O PetltJOner in

the above case do hereby solemnly affirm as followss =
\ ‘ ~

. l : ]
1, That I am the petitioner in the above Contempt

petition as such I am fully acquainted with the facts and

circumstances of the case.

2, That the statemept made in this Contempt petition
are true to my knowledge and belief,

3. That the 8ffidavit is made for £illing Contempt
petition before the Hon' ble Central Administrative Tribunal

¥ il

at Guwahati. Bench.
44,4k by

DIy )

_[%$“qA$w@EQ‘ | Deponent

i bl A P S

e s s e g o

A% Signed before me today I74k Jml7 , 1996 who

is identified by Sri Adil ahmed, Advocate,Guwahati.




~ DRAFT CHARGE

The applicants aggrieved fOr no N-

‘compliance and non-payment of SDA,HRA,SCA(RL) and

FSC in terms of Hon'ble Tribunal's judgment & order
dated ¥ 24-8-95 passed in 0.A. Né. 124/é5 . The
contemners/respondents h?s willfully , déliberateiy
violated the jgdgment and ﬁrdér dated 24-8595 passed

in 8,A. N0, 124/95 by not implementing the direction

..'cﬂntéined therein till date. Accordingly the Respons

dents/cOntemners .is liablé for contempt of court

proceeding and severe puniggment'thereof as provided
for under‘the law, They may alsO be directed tb appear
personally and reply tha'chérge in this Hon'ble

Tribunal .
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| Qf_" Mo. FC 90237/4919/81C~Legaly4l2/1C/D(Civ.1)
Aﬁ - “Goverament of India, : N

Ministry of Defence, .
./ New:Delni, the 14th June, 1996

TR R L
'::': Lo g e ' " o | - o //:‘v ‘
1 The Chie? of ‘the: Army Staff. S

‘sugjéétzwi;f”IﬁéléMeﬁtétioh rf;CAiiaudgete ﬁ; iféu&éﬁati Bench
- in 0:A, . No. 124?&-125/§5*r1Te3753§5ﬁﬁ1;’" o

e Krishna Sinha & Others|/N, Limbu & Othérs

. L Coovire;. respecttvely, G bmd T

Sir,

.Lam directed to refer to the Judgzement dated 24th August
1995 delivered by CAT Cuwahatl Bench in 0. A. No. 124/95 &

125/95 filed by Shrl Krishna Sinha & others & N. Limbu & others
and to convey the sanction of the President for implementation
..0f the directions contained in the above cited’ judgement whereby
“the only .a.pplicants in-the ahgwe said original axpplicstions

are entitled for the following i~ S

(a) Speoial.duty.allowance<(SDA):yith,effect
from th: datg of actual posting in Nagaland
on or affer Ol Dec. 1988 as the case mav be,
in respenst of.‘only those wha weye appointed
originally outside the North ®ast region and
subsequently posted to North East Resion,

(b) Spééial,Cqmpensatbryiaéllbwane¢ (RL) with
effect from: the actual date of posting in
Nagaland on or after 01 Q¢t 1986 as the case

may be, '

(c) Fleld Service Concession := with effect from
., 01 Apr: 1993 or from the date of actua
' appointment as the case may be, E

(d) House Rent A 1.owance as the rate as appli-

- cable to Centryl Government employees in the
place of ‘the petitioner's posting for the
period from 01,10,1986 or from *the actual
date of appointment as the case may be upto
28,2,19% -und 2t the rate as mey be a..pplica-
ble from time to time as from 1,3.1991 upto
date and oontinue to pay the same at the rate
prescribed hereafter, '

ovbn'Z/"'




.. for.whieh :sanctien’ will be
‘,'verification by audit.

"'gLCOpy to tr V:Aka¢¢“ﬁl='f 5 ’f*‘**?"'fﬂ“

woo

AV drmy HQrs/E~in~C Bragieh -
om ».‘.'..Azo Sy DFA/AG/PB : 2 Cdbieﬂf% i
a3 AG/Org*#(Civ)(d) Rk |

.?gg CgDA “New. Dgl 1dal oy

.9 . 'CDA conerne cbpy signed in ink
6. DF\(Works) S c0p Oy 5

2. The payment to the applicants will however be subject

H_to review and:recovery baged on. the ‘outcome’ of SLP filed -
‘ {Pthe Govt. against the judgement in; question ‘and "othér
S tne Supreme Courtr

s involving similar issues pending:;

)l-i

3. The applicants in the aforesaid 0K will be entitled for

arrears-of above all6wance ‘and' the exPenditure incurred =
thereon- would. be- ‘accounted: for .under,. "Charged. expenditure" .

vssued separately after due |

. / 'l
1i: ;".._.ﬂ'

4, This issues with the‘conourrence af. Ministry of De ence

(Finance) vide their u,0; No..1062/W I/96 or 1996,
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- . ' ORDER
:‘A \j’ Tem————l .
. "i . v L
e y
4 . - R SO
H CUAULIIARLY, v.c, RS 2
i i :
17 .
; | Me AL Ahmed for the vpplicoms, ‘
& , hl Mr s, All..Sr.'(\Z.(}.S.C. for the respondcnls., e g
i . oty SO R
I : T g e o
";-.An';,*‘é" " Both these ‘cuses  fnvolve anme qucalﬂon und therefore o
g ure. belng disposeq of by this common order. ‘
T : 1
i . Focts of 0.A.No.124 of 1995: e
R ‘ R L v .
T '
‘ ; ~ The opplicants belong 1o Group "C® serving In the Defonce
s oty , ’ .
E Department g clvlilen employees The opplication ls restricted - to
I .
K . R
z , 8pplicants ‘at serjg) No. 1| - 117, These appllcnnts mre lrom inslde
RN
NE North Easterp Reglon and are serving In dl([erent capacltles as Cehtrnl
el ERIRERRTE ‘ ‘
%'!‘ Government employees In Nageland under ' Gl: 868 EWS 09 Ao,
T ' - ‘
: 5 : Thelr grievance Is that they are Lelng denfed the payment ofs
E 1) Speclal {Duty) /\Ilowonce (SDA) pa)ublc under Memo
'! ; .
(-":‘. No.20014/3/83. CIV o[ the Government of Indiy, Mlulstry
] ' i of Deflence duled 14.12.1983 rend with ‘0.M.No.4(10)783/D,
R " CIvil-l dated 11.1.1984
A |
tl i i) House Rent Allowunce {(HRA) gs pcr the clrculur No. 1101
-
’ %‘ » . 2/86-E-11(p) dated 23.9.1986 1ssued by the Govcmmcnt
e . i ' . '
i § %,{“ of India, Mlnlstry of Finonce
i A .o
i h - SERRLITND A . ) :
{% R . . ' - . Speclal Compensatory (Remote Locality) Allowonce SCAIRL)
e T ‘ﬂf‘ "%1‘-;'{ under the' Minlstry of pefence letters No.mosv/u/\z
1y . .
: ‘l l: ‘l Yy .
i2-'4: i S n HQ 3 Corps (A) C/o 99 APO any No. U/372(‘9//\G/|’SJ(u)/lGa/
]{ b ‘ D/(Pay)/Servlce dated 31.1.1995 L i
T4 b L AL &
lv) " Fleld Service Concesslon {I‘SC) vide letter No.lb729/0(34 R
-.‘~:,, (ctv)(q) dated 25.4.1994 o) Army lleudqunrtcr, New Dclhl 3
although thcy are” cntltled to’ get thuse concesslons. ‘ H
2. . Although o writgen sl‘u(cmcnt hus beew filed, Mr S, Al
\1; l)ed Sr. C.G.8.C,, folrly stotes thyt we mnyvdcclda the muucl:.
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[

to.say on behalf of the tespondents (hot

they oppose tllc,,,clalm.\

\ LI T t
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o . I b . :
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N
without tequlcing the w pwduco

rem receipts, yut on complloncc wllh the prescrived pr

ocedure,, there-

_ undcr. It ulao pwvldos 'that whuru lllm ot 15% has buay allowed

‘ “ < under: speclal ordera the‘same shall be glven as admlslb!e‘m “A"

"B-n énd "B-2" class . cltles and lt shall be ndm!sslble at the Jates
PR ln e class cltles.'l;x.'c;thcr ereas. 'Ihe \

v mcmorundum lssued by ﬂl@ r:‘ :' »
‘Org 4(clvll)(d) dated 25, 11994 beoring No.16729/ , -
GG4(CIv)(d) "on the subject of FSC to clviiigns pold lrom

Army llendquartcr -

Defence .

-
Service Estlmates lncludlng clvillons cmployt.d in

llcu of cc;mbntnnts
ond NCSE (both

_bosted ang locally recrulted)

provides tlmt It Is
* proposed Lo extend the xmmu conee

sstons to e
I the (lelg uress oy’ lhey se

!

fence “clvitings omptoyod :

.

rve slde by slde with servlces personnel
i .""'., under simijar conditions ln the glven are

83 and the some shall be °
paid ot the rotés p'rescrlbcd under

the sold memorundum. it hes,

however, been provided that SCA such

us Uad cllnate allowance
etc, shall not be tn addlllon to these allowances,

-t

6. . Thc appliconts have baseqd thelr  respective cloling
(A

. on these nmemorandums,
CIRd . ¢
' : 1. It eppears tlmt the applicants §

n both the coses had .
(Ik.d a Clvll cSult

“the .court o[ DLUudlclal)

Dimapur, Nagaoland,
bclng Clvll Sult No.25.)/89

maklng the some clalms,

The clvil: court
by judgment _and decree daled

19.12,1994 nhas ellowed the eclalms

aud directed the respondents to moke the poyment nccordingly,

’Ihe clvll court rclled upon the declsion of this 1r|buual

In OANos 48,
49 and 50 of:

1989 of the Centrol Admlnlslratlvc Tribunel,

Guwnlmtl
Uench. The * decree’ has™

. . . . “ beMis,
not "been” compllcd with, but the appliconts

, _ ___.'ha,ve now smted ln the epplications that lhey would

not proceed .
é
the executlon of the decree os lhcy have now tcullscd thut

wlth

they hud obtalned the decree from the court which luckud lnhcrent
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bar of jurisdiction arising under the provisionsof the °*

] ‘ .
,Agminiatxative--Trlbuqqls Act and, thecefore, thaey have

!
|
|
P_.approached this Ttibunalk§or relie{ by these applicoations,

b

8ince the appllcuntu vare ogltoting the cloim in respect

H.

of SDA and HRA in a vwrong forum lt is just and proper to

‘. give thaem the bonoilt of exclusion ol Lho period of |

toe Pendency of the civil suit [or the purpose o£ holding Lhe

.y, 00id claimes within limitation in thase nppllcntlons..Thol
”reliet sought {in respect of the other two cloaims {is

within jurisdiction. . ' )

Wi 8 The qguestion of entitlement for all these

0 cloims in respect ot Delence civilian employces hugé“ﬂﬂ

‘exhaustively examined by us in the decision in the case |

[y
¢

g S.cC. Omar, Aaaiatnnt Exccutlvo Engincer, ~vs- Garrison

Engineer and another (0 ANo.174 of "1993) reported in SLJ

F’, p-714 -

- 1994(1) CAT (huwnhatl UQuch)h‘Hc have held in that case
Fog ooy

that SDA and SCA(RL) are payable to civilians with All

l"'lndla trunstet liabillty pested in Nagalond even {f they

get Fleld Service Conceaslonaa We lhave not accepted the

, plea, that admissibility of Field Service Concession
L '

deprives them of these benefits. 1In view of this

.conclusion since facts are identical and as we had also
N Y
N SR

s, oy referred to the ealrier decisions in O.A.H0.48/09 and

' ':" el " *
. /-nH' ,

l' /

A
g

thatlthe relxef claimed by the applicants in the instant

OB IR
applicutlons relatiug to SOA and SCA(RL) muot: be.allowed.
:‘:‘_:*i'd S e e a

e, theref.ore, declate that Tthe”
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) app.lu:mu.'! “in the

ruspaLlee applicatlons are entitled to bLe pald SOA with,
n"

i eflect Lrom 1.12.)9b0 or
R .

: 4 AN
) it
from the actual dote of posting.
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‘ jurisdiction ‘to-entertain and Lry the suit in view of Lhe, !'}"

O.A. No 49/89 dated 29.3.1994 in support, we are cotisfied L
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HdN 4 K (] t . ey whay :
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) : as the cooe may ba. We further doclare .that Lho e
. .
: f%{\» nppllcunhn In .the veapective applivatlons aves nntlLled‘
' Lo be paid GLMRL) ulno. with effect from . 10‘1906.40:
' ' '-Spedl[ylnq thse doten In renpect of Lhese lwo rel!ofﬂ
‘) e rely Supon 0, M tm ?(mM/1G/m,/r-1vnm11(n) dut.ed )
. ¢ nt"
) 1. l? 1900. 'nnln ln cmmln\ont with the nm*inion ht 8, C
o ' W,
- Omar ! s case (Supro). It {8, howaver, wodao clonrfthum
this applies only to such of the npplicnnta who nre
appointed ouLside N.G. negloﬁ, but are posted’ in N.E,
Region on tenure basis. P
[P ! .Y B . .
. 9. Conalstently with the view we have tukon in
L , Omar S case on the nature of FSC and thh the view taken'-
L . . vy ' 3
i o that SDA and SCA(RL) are payable independenLly ot rs C ve
I AT ' i
L 7 . hold LhuL on the subject the uppllnnntn An o Lhe
‘ &: ﬁ_' L respective applications dre entitled to draw the” saune as
;18 R ‘ G \
w ! i pcuvidud in Lhﬂ lntluz of  Lhe Government  of  lwdia
) Y i L
i*,l o *;T" No. 37269/AG/PS 3(8)/D(Pay 8 Services) dated 13.1.1994
51 R SRR Erl AR '
i

s y&!h gtﬁgut from 1.451993 Aol Juct Lo fulfdtwent of athae

o conditions prescribed therein.

IR ° . . . ‘
%:} o s 10, - . Lastly,. in so IFr' as the claim for HRA is )
: Ry concerned :we £ollow.our.depision in O.A.No.dﬂ[éi.dated;

ﬁﬁ o 22.8.1995 and fiold that. under the O.H. dated,z3.9ﬂgéa6
’gi% . ‘.diig the applicants. are entitled to draw the HRA preacrlkgd'
ﬁi” : t'asj=£or B.closs cities. with eL(ecﬁ from l.lU.IQqupt tﬁg'
ig i ) ;“ﬂﬁé!&. rates . prescribed‘“ffom time to. time since 13;0.1986'
.%’. ‘uuﬂnﬂg.uwhéthermgn"Pcrgﬁﬂﬁﬂguubﬁﬂi&wﬁﬁgﬁ}ﬂ¥45ﬂ52m95m519§.V"?}?u

‘ 3{%” ’ "thﬂr till 28.2*1993- and thereafter’.tq be .regulated S n

uccordancc with the 0.M.10.2(2)93~-E~-2(13) dated 14 5 1993

— x

b Aw1th effect from 1.3. l°91 and continued to be paid.
a .
' ajq For the purpose of the a[oresaid order it is

3 ’ ‘
.

made clear that as now held by the Hon'ble Supreme Lourt

[}

. . who are appoxnted -outbide the North Enspern Region and

B mraamact 1t 1 L R T rarToehaliiiiatiadt habu At . A e o e

Lhe benefit of SLA.: in ndmxuuible only “to lhoae omployoea

T P ace, posted in the Horth Eabtern Region. It will bp;opyq_
{

4

\




TS v

ep o s
T

foxs

T

e et 7v - Ry
1 T

ST

:G’ \.g —. , !.\
- - Co
. . ',,
to the respondents to ascertain the case pf each ¥ \$ ‘} \:!

applicant for that éurpOSe if nccessary. Further it is

made clear that this order has been pasnsced onbLho'tootlng - L‘
that all the applicants in the lLwo caunaen hro poatud in ' b
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admissible. ' . .

(b) Arreors from the daia of octunl ponting lIn R
Nagaland on ot aftexr 1.12.1900 upto dato to bo paid

within three months f{rom.the date of receipt of copy of

. ]

. this oxrder.., _ .

4
R (X7 ~

oo ‘ii.f) (a) It -is' declared that STA(RL) is payable - from

1n10.1986"“t' ." t -:c'x‘. P - NN
!
(b) .The respondents are directed to pay to 'the

applicants SCA(RL) with effect from the date of actual

posting in Nagaland on ot aftor 1.10.1986 as the cose noy \

~
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v
.be .in respect of each applicant and to continue to pay - .
. .
Vo the same SO 1ong as the concession is admissible. v, |
R R R T R D P L T P PV R TR RO (r. . ’ S it

(c) /Arrears from the date of actual posting ; ’

in . Nagaland. on -ot .- alter 1.10.1986 upto date to be

' /
paid within a period cf three months-from the date of
. commumr,jjvxn, of this order.
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12, For the afovesaid rovsons f.ollowltgp order s “,‘ 4
. : E : o
,passed: . , X 4y
' : Yy ]

c(A) L P 0.AM0.124/958: , e e ‘ %g

' : cty MY

" i) It. i3 doclared . that Llua is payable ,from " ‘3
. ' i I
1.12.1988. - - . . ‘ x .

, v ‘ 1\

4+ 1i) {a) The respondents are directed to pay to the J ‘-,’
. o [3 Ter

t;applicants Special '(Duty) Allowance (SLA) with cffect ‘fa‘i
«Lrom the: date of actual posting in Nagnland on or after o ':i;
. ‘ i . ) . K
+ 1,12.1980 as the case may be in zespect of cach applicant s ;'1
. 'y L3N ‘b

1.and continue to.pay the same so long as the concession is R ¢ {_,
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in d@ulﬂtﬂd LhnL_l‘u‘ luandmlnskble trom o

li4.1993.

. ' ’ t
|(E ‘{9 ..u.h'u‘ , ' ' ' ' L
R - (b) ihe respondents are dlrected to extend the FSC
%E? | to Lhu applirnnlq in thé ptﬂaclibod manner wlth e[(ecL
2 ? - Erom 1.4, 1993 or from the date o[ actual appointment as .
E!i the case: may be ln Fespaect of each appllcnnt upto dqte
? g and to continue to give thg Same so long as admissible.
ig,: v) (a) 1t g declared! that a4 g admissible as:
';g: indicated beloy . . ’ .
;?% o (b): "' The respondents are directeq to pay Hhh to the
}%%2 , appllcénts at the rate ag was”applxcablc to the Central
\ig B Government employees in: B' B-I; B-2 class cities/towns'a
égg‘ for the period £rom-1.10.1986 or {rom the actual datqrgt E
% uppointment 88 the caase may be in resepct 0£  éoch
,ﬁi applicant upto 28,2. 1991 ané at the. rate asg nay b9 X
TH ‘ appl1cab1e from time to' time as from 1.3.1991 upto date
! :? ‘and to continue to"pay ‘the same at the rate prescribed
. hereafrer.E';‘“Jl .

(c) Arrears to be

p&id nccordingly nubject to tho

a B e S

"
.+ . " adjustment .0f the amount as may have already been pald to '*a ok
4-,< » t . .
. .‘\\ the

respective’ applicants during the aforesaid
.“nutowards HRA,. |
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Future payment to be regulated in accordanc

x|

, ’wlth flauae (a) . above,
- B .
! # ! -Y-m;jl? Ne) Arrea:s to be paid as barly as pracrlcable; but i :;-
;{l,: ! 4 ; .;’u", « T ;E P
,éfjfk g ~,not later than"a period'of" three months Lrom the date of 0o
B e d x L
Lo comm@nication'of this ordeE'Eouthéﬁvééﬁéﬁﬂénﬁu. P e
%"w - : . ) The origxnal appllcatxon 1s‘allowed in terms of
N A IR 1
it el “the aforesaxd order, No order as to ‘Cdsts. -
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,ﬂ‘ Vo 11) (u)’ The ru:paﬁdcnts ar¢ divecpeg -t& ;ppy to' the O '} “
;}f ) &pplicanyy Spocial (D;tyj -hllovancae (snn) Qith ?ttncL e %
?* T frew yheldnla €L actua} Pusiing i, Kagalang op or after, ' ﬁ
;?” - “1.12.10a8 an*the‘caco'may ba §4, Leapuet of cach :Qplicunt o ?j
ii " ang Continug g PAY ‘the same 80 done 3 the concrnsion 4a ; ﬂ
4( pdmigciblor . K : | . v a' . ‘ i
%5" AR §TH RRTAE Arveury from the Cate of actual Posting g, ‘. ' ;
E?. 2 4*H;gn1an5. N or after 1,120 :¢ Yolu date g he. paia !
2& r o°  Within thirve anths fyom the cate of Feceipt of cepy of 1l
éi \ ﬁfhi‘ghia ordor, ' . TR . . ‘ T ;
; ‘ ot 444 (a) It is declareg that SCR{RL) 4, Lwyublo'tnon o - ; :
i ' oldoagge, SIRRTEI . I
;. (b) The rnuponden;u are “iractaq to pay o the sﬁ
g“ ' ,Udhgéplican;s SCA(RL)gwith afllect irem (e date of 4ctua) F
; ’ pdsting in Ragalang on or dfier 1.10.1906 a0 | he chao may g
i '””'bewgglranpegc of eachVapplicanL and (g tontinue tgo pay i '
‘ .:Fpggsame 50 long ag the Concession {, edmlsuible. h :
. . . \
’ \ (c) Afrearsg from the date of actual Posting i'l _'
 ae g, Nagalana o, I T TR T Upto: date g o
. . ' ! . Ca !
' _\_,gfr,be Paid within q perfog of, three honths frop the date of P 'rg:
'fi l Communicat iopn °f Lhis orger c. ]‘ !
' . ! {
iv) (a) 1¢ is declared that rse 4, Admisaip)e from ) : ;
f H 4. ! gg.f.........._.....,‘........m S s i MRS —— .-.e'~1“'rc-v."'1"r"‘; .y “’""”‘"'" ' ,.' :
éf h “‘" (b) Thé roapoh¢ents 8re directeg tg exteng the rac . :‘!’
v ' to?the appllgnn'a in the vrescriieg Manner gy, elfect .i !i
: from 1.4,190; °f from fhe dat; of ;ct:el appciqtment'aé |
‘ ' the.case May be

in fespect o

£ cach applicant'upto date
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1t is declared?® LhaL HRA R Y: admlssﬂble .as’

]
indicated below; f@
- A _ (b) lhe respondontq are dxrected to pay HRA to the

appllcants at the rate as was appllcable to the Central

(.overmnent[ employees in B, B-l, p-2 c.la.m citiea/towm

for Lhe Wer%od from 1.10.1986 or fxom the acLual date Qf

e TSt e
.

) i te
' H .
Lo Iappoanmean as - the.: case mny ‘be  in jrespect. of each
i 5p : >

. :applicant upto . 28.2.19‘)1 and At the rate  ag i_nuy‘.;'bo
i" . ) A

applicable from Uime Lo Lime oy feom 153.199) nﬁLo dote

and to continue to pay the

I lant =
S A P et G

Same at the rate prescribed

i i hereafter. ‘
sl ‘ ' .
%E ; (c) Arrears to be paid accordingly sub]ecL to the
Jé }( . ad;ustment of the amount as may have already been paid'to

| fff B ’ Lhe reapocLivo upplicants ducting the npufoaold 'pOt};d

i _"t»::_;*‘f': towards HRA, ) |

iyﬂgﬁ e ) i (df;Futpre bayment to be regulated in aécofdance“‘
3’% R i;‘.s‘“ with clause (a.) above, J ' |

£111 ) AR AT :
§:é”é}i;€“ L v i.‘ (e). Acrrears to paid as oarly a8 pracLicable, buL

: not later than a period of throc monthe from Lhm data 0£ 

communlcatxon of this order to the respondents.

the aforesaxd order. No order as to costs.
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1N THE CENTRAL ADMINISTRATIVE TRIBwvAL @

D GEN LR

GUNAHATI BENCH §§ﬁ

matier of i~

6%72
¢ SID, STYATIT AT

@, Contcsl (hovt

Krlshna Slnha & Others - Petitioners

vé
, AK‘Nambiar & Others -~  Contemners
———  And

In_the matter of :=

Show=cause reply submit%ed by all the

alleged Contemners.

Show-cause reply

The humble alleged contemners submit their

~ joint show-cause replies as follows :=-

1. That as per judgement and order dated 24 Aug 95

0A 124/95
passed by the Hon'ble Tribunal in OA No 124/95 all

the dues have been paid to the applicants on 15 to

k17 Jun 96 and nothing left to be paid to thems In
fact, the judgements of the Hon'ble Tribunal has
, ‘been implemented by the Respondents and the applicants

are getting their payments regularly.

2. That due to delay in gettlng sanction from the
Govt of Indla, Ministry of Defence for payment of the
amount directed to be paid by the Hon'kble Tribunal, there

has been some delay. !

Contd,.,2/-

PN}

Cens:



r _ . .
i_. _2_r‘7V0 —

(
' 3¢ That the delay in payment was not intentional but fb?\
L

because of the reasons stated in para 2 above,

..4e" That the respondents have no intension to disobey
or disregard the orders of the Hon'ble Tribunal and for such
. delay in full payment, the respondents may kindly be

excused.,

.5,". That in view of the implementation of the judgements
‘ 'Uiﬁ_question having fully implemented by the respéndenté,
L1
. -the contempt petition is liable to be dropped/disposed of.

e

o VERIFICATION

I, Major S Debnath, GE 868 Engineer Vlorks Section,

99 APO, as authorised do hereby solemnly declare that
he statements made above are true to my khowledge, belief
aﬁﬁ"information, and I sign the verification on this

\Qh“ day of September 1996 at Dimapur,

(s Dinath) ~
Ma jor
Garrison Engineer




